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PER: DR.D.M. MISRA

The learned Advocate submits that the appeals have been settled

under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019.

In support, he places the discharge certificate dt.30.10.2019.

2. Consequently, the appeals are dismissed being withdrawn.

(Dictated and pronounced in the open court)

(Dr. D.M. Misra)
Member (Judicial)

(Sanjiv Srivastava)
Member (Technical)

Bahalkar


